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This is an Spblication f£jjeq under Sectjon 19 of

the Administrative Tribunals act to direct'the.rQSpondents

to step Up andé refjix applicant:s

the Pay of his Jurior (P.K.R.Mirthy) and tonay-arrears

on 1 '
Such refixatjon and to pass Such other order Or orders

as may de y i ]
Y deem fit ang PIOper in the ClICumstences of the Case

1
The faCtS Oixrd v i TToe 4w Pileft are
@5 IOLllows s "

corporation, He was promted as Q.D.C. on regylap'basis
on 18,7,1981, As 8rj P.K.K,Murthy junior to the applicant

was promoted on adhoc basis as U.D.C, earlier than the
I . o A .A\.l\.i'lul-tny Was fixed at '

a higher rate than that of the appiicant when EPe ;pplicant
was regularly promoted as U.D.., on 18,7,1981, As junior

to the applicant was promoted on achoc basis earlier than
the applicant ané when tﬁe applicaét wWas promoted on regular

- -

s It ¥ -~
basis an anomaly aroses &s the pav of the Annlidant '
than that of his junior Sri P.K.x.Murthy, This disparity

in pay had continued, So, the present O.A. is filed by

the spplicant for the relief as already indicatéd above,
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3. Qounter is/filed by the respondents opposing
this 0.4,
4. The question of limitatjon is raised ‘in the 0.4,

It is well settled that with regaid to the fixation of pay.
and grant of pensionary benefjts there cannot be any cuestion
cf limitastion as the grievance would be of contiruous
hature. So, in view of this position, we &re of the opinion
that it is not open for the Iespondents to raise;ggis 0.4,
the point of limitation, But no doubt, the parties that
épproecn the Tribunal are govefé? by the provisions of Section
21 of the Aaministrative-Tribunals &ct, which deals with the
Question of limitétion, As we are cealing with the case of
continuous grievance, in view of the provisions of Section 21
of the Administrative Tribunals Act, the monetzry benefits
that are granted to the épplicant are to be restricted only
for a pelioé of one year prior to the filing af thié 0.4,

i} wue 4vdavwilyg IeCTS are not in éispute in this
C.A, (1) 7The appiicant ané the se2id Sri P.K.R.Murtﬁy
junior to the &pplicant Belong to the same categofy and the
post for which they sre appointed and promoted zre identical
&nc are in the @ame cezdre, (2) the scale of pay of the lower
post (L.D.C.) anc¢ higher post (U.D.C,) in which the applicent
and the P.K.k.Murthy junior to the applicant are entitled to
drew pay are identicel, Sri®P.K.R.Murthy though wa2s junior to
the applicant cue to the adhoc pr-motion purely under

fortuitous circumstances, had earned Certain increments, That
Srm T T —ae e L g aanelt e lIUL LLIY Jjunior to the

<4 =
applicent hac¢ became higher then that of the applicant,
But it is not in dispute that .said sri Q,K,R:@E@was
regularly pyomoted as U.L.C on18.7.1981  apg where as the .
epplicant was promoted as U.D.C. on 18.7.81. So, as the
applicant and the szid ori B.K.R.Murthy were recruited
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Regional Director, Employees. State Insurance Corporation,
Hill Fort road, Adarshnagar, Hyd=-463,

One copy to Sri. B.S.Reshi, advocate, CAT, Hyd.

One spare COpPY.




‘@ S into service in the respondents corporation in the samé cadre
and in the;samé grade and thelr pay scale-is identical in
all reSpects both in the' lower grade and in the higher grade.
There cannot be any doubt?%ﬁe fact that the appllcent herein

is entitle@ for stepping up of his pay equal to that of

Sri P-K-R-MurthY'junioi to' the applicert w.e,f£,.18.7.1981lon
~ which datelthe saié PL.K.R -Murthy as alreedy pointed out has Dbe
regula;ly pronbted as UL, C So, the appllCunt is entitled to

get his pay fixed notlonally on par hlth his junior Sri ;

P.K.R, Murthy w.e,f, 8. 7 1981 Besldes the applicant will
also be entltled for all notional benefits w,e.f.18,7.1981 not
only in the post of U.L.C. but also in other posts in which th

spplicant ﬁad been promoted, But &s elreedy pointed out the
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from one year prior to the filing of this 0.k, i.e. from %
13,7.1991 qéd hence a direction is lieble to be given to the
respondents on the lines indicated above,

6. H%nce, the respondents are hereby directed to step up
notionally the pay of the applicant on pay with his junior
Sli.P.K.k.Murthy in the post of U,L.C, w,e.f. 18.7,1981 and

grant all riotional benefits in the post of U,D,C. and the
otner post7to Wnich the applicant was promoted, FPurther, we

dircct the responcents to geant actucl monetsry benefits to
the &pplicant w,e,f, 13,17,1991 which is one year from the date
of filing of this O0.A. 0.A. is ellowcd accordingly. The

Athaor validfe with yomssd dm o scimemdt AL $vbimvnmb mee eafiermad

0.A, is taken on boaid at request of Mr,B.S.kahi

‘and Mr,N,k,Devraj,

/ '(vltmcy"”-g?—-y"‘t-"‘- M

T, SHANDRASE KHAF EDDY )
Member (Jud

Dated : 7th December, 1992
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